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Item No. 06                         Court No. 1 
  

BEFORE THE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH, NEW DELHI   

   

 
           

                   Original Application No. 526/2025 

 
News Item titled "Untreated sewage from 23 drains getting discharged 
into the sea in Vizag" appearing in The Times of India dated 20.09.2025 

 

Date of hearing: 14.10.2025 

 

 

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON 
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER 

 
   

 

 
    

 

 

ORDER 
 

 

 

 

1. This Original Application is registered suo-motu on the basis of the 

news item titled " Untreated sewage from 23 drains getting discharged 

into the sea in Vizag" appearing in The Times of India dated 20.09.2025. 
 

 

 

2. The news item relates to untreated sewage from 23 drains in 

Visakhapatnam being directly discharged into the sea, posing a serious 

environmental hazard.  

 

3. The news item states that while 18 out of 41 drains have been 

diverted to sewage treatment plants (STPs) by the Greater Visakhapatnam 

Municipal Corporation, the remaining 23 continue to release untreated 

wastewater into coastal stretches including RK Beach, Jalaripeta, 

Appughar, Sagar Nagar, and Rushikonda. This has resulted in murky 

beaches, plastic and waste washing ashore during rains and high tides, 

and an increased cleanup burden for sanitary staff.  

 

4. The news item further highlights that, according to 

environmentalists, in the absence of proper sewage treatment, toxic waste 

discharged into the sea can eventually re-enter the food chain. 
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5. The news item indicates a violation of the provisions of the Water 

(Prevention and Control of Pollution) Act, 1974, Environment (Protection) 

Act, 1986.   

 

 

6. The news item raises substantial issues regarding compliance with 

environmental norms and implementation of the provisions of scheduled 

enactment. 

 

 

7. The power of the Tribunal to take up the matter suo-motu has been 

recognized by the Hon’ble Supreme Court in the matter of “Municipal 

Corporation of Greater Mumbai vs. Ankita Sinha & Ors.” reported in 2021 

SCC Online SC 897.   

 

 

8. Hence, we implead following as respondents in this matter: 

 

1. Respondent no.1- Greater Visakhapatnam Municipal 
Corporation, Through Commissioner, Tenneti Bhavan, 

Daspalla Hills, Visakhapatnam - 530003, Andhra Pradesh, 
India; 

 
2. Respondent no.2- Andhra Pradesh Pollution Control Board, 

Through member Secretary, Paryavaran Bhavan, APIIC Colony 

Road,Gurunanak Colony, Autonagar, Vijayawada- 520007; 
 
 

 

3. Respondent no.3- Central Pollution Control Board, Through its 
Member Secretary, Parivesh Bhawan, East Arjun Nagar, Delhi-
110032; 

 

4. Respondent no.4- Ministry of Environment, Forest & Climate 
Change, Chennai, Ist and IInd Floor, Handloom Export 
Promotion Council, 34, Cathedral Garden Road, 

Nungambakkam, Chennai – 34. 
 

 

9. Issue notice to the above respondents for filing their response/reply 

by way of affidavit before the appropriate Bench of the Tribunal at least 

one week before the next hearing date. If any respondent directly files the 

reply without routing it through his advocate, then the said respondent 

will remain virtually present to assist the Tribunal.  
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10. Since the matter relates to the Southern Zonal Bench, Chennai, 

therefore, OA is transferred to the Southern Zonal Bench for appropriate 

further action. The office is directed to transfer the original record of the 

OA to Southern Zonal Bench, Chennai. 

 

11. List before Southern Zonal Bench at Chennai on 11.12.2025. 

 

         Prakash Shrivastava, CP 

 
 

 

 
Dr. A. Senthil Vel, EM 

 

 
October 14, 2025 

Original Application No. 526/2025 
       JG 
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Item No. 06                         Court No. 1 
  

BEFORE THE NATIONAL GREEN TRIBUNAL  
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News Item titled "Untreated sewage from 23 drains getting discharged 
into the sea in Vizag" appearing in The Times of India dated 20.09.2025 

 

Date of hearing: 14.10.2025 

 

 

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON 
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER 

 
   

 

 
    

 

 

ORDER 
 

 

 

 

1. This Original Application is registered suo-motu on the basis of the 

news item titled " Untreated sewage from 23 drains getting discharged 

into the sea in Vizag" appearing in The Times of India dated 20.09.2025. 
 

 

 

2. The news item relates to untreated sewage from 23 drains in 

Visakhapatnam being directly discharged into the sea, posing a serious 

environmental hazard.  

 

3. The news item states that while 18 out of 41 drains have been 

diverted to sewage treatment plants (STPs) by the Greater Visakhapatnam 

Municipal Corporation, the remaining 23 continue to release untreated 

wastewater into coastal stretches including RK Beach, Jalaripeta, 

Appughar, Sagar Nagar, and Rushikonda. This has resulted in murky 

beaches, plastic and waste washing ashore during rains and high tides, 

and an increased cleanup burden for sanitary staff.  

 

4. The news item further highlights that, according to 

environmentalists, in the absence of proper sewage treatment, toxic waste 

discharged into the sea can eventually re-enter the food chain. 
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5. The news item indicates a violation of the provisions of the Water 

(Prevention and Control of Pollution) Act, 1974, Environment (Protection) 

Act, 1986.   

 

 

6. The news item raises substantial issues regarding compliance with 

environmental norms and implementation of the provisions of scheduled 

enactment. 

 

 

7. The power of the Tribunal to take up the matter suo-motu has been 

recognized by the Hon’ble Supreme Court in the matter of “Municipal 

Corporation of Greater Mumbai vs. Ankita Sinha & Ors.” reported in 2021 

SCC Online SC 897.   

 

 

8. Hence, we implead following as respondents in this matter: 

 

1. Respondent no.1- Greater Visakhapatnam Municipal 
Corporation, Through Commissioner, Tenneti Bhavan, 

Daspalla Hills, Visakhapatnam - 530003, Andhra Pradesh, 
India; 

 
2. Respondent no.2- Andhra Pradesh Pollution Control Board, 

Through member Secretary, Paryavaran Bhavan, APIIC Colony 

Road,Gurunanak Colony, Autonagar, Vijayawada- 520007; 
 
 

 

3. Respondent no.3- Central Pollution Control Board, Through its 
Member Secretary, Parivesh Bhawan, East Arjun Nagar, Delhi-
110032; 

 

4. Respondent no.4- Ministry of Environment, Forest & Climate 
Change, Chennai, Ist and IInd Floor, Handloom Export 
Promotion Council, 34, Cathedral Garden Road, 

Nungambakkam, Chennai – 34. 
 

 

9. Issue notice to the above respondents for filing their response/reply 

by way of affidavit before the appropriate Bench of the Tribunal at least 

one week before the next hearing date. If any respondent directly files the 

reply without routing it through his advocate, then the said respondent 

will remain virtually present to assist the Tribunal.  
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10. Since the matter relates to the Southern Zonal Bench, Chennai, 

therefore, OA is transferred to the Southern Zonal Bench for appropriate 

further action. The office is directed to transfer the original record of the 

OA to Southern Zonal Bench, Chennai. 

 

11. List before Southern Zonal Bench at Chennai on 11.12.2025. 

 

         Prakash Shrivastava, CP 

 
 

 

 
Dr. A. Senthil Vel, EM 

 

 
October 14, 2025 

Original Application No. 526/2025 
       JG 
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HIGH COURT OF ANDHRA PRADESH AT AMARAVATI 

 

MAIN CASE No.  W.P(PIL). No.248 of 2020  

 

PROCEEDING SHEET 

Sl. 

No 

DATE 
ORDER 

OFFICE 

NOTE 

12. 10.11.2023 

 

 

  Sri Jupudi V. K. Yagnadutt, in charge 

Deputy Solicitor General appearing for the 

Central Pollution Control Board/respondent 

No.7, submits that pursuant to the orders 

passed by this Court on 11.10.2023,                                

Smt D. Sowmya has been nominated to be a 

member of the Committee constituted by this 

Court.   

 Similarly, Sri V. Surendra Reddy, learned 

Standing Counsel for Andhra Pradesh Pollution 

Control Board appearing for respondent No.2, 

submits that one Sri G. Nagi Reddy has been 

nominated as a member of the Committee. 

 Learned Standing Counsel appearing for 

the Commissioner, Visakhapatnam 

Metropolitan Region Development Authority 

(V.M.R.D.A.), submits that the Committee is 

going to have a preliminary meeting next week 

to take further steps with regard to 

implementation of the directions issued by this 

Court vide order, dated 11.10.2023. 
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 2 

 Let a status report be filed by the 

Commissioner, V.M.R.D.A. as regards the 

outcome of the preliminary meeting. 

 V.M.R.D.A. is formally incorporated as a 

party respondent and shall be incorporated as 

respondent No.8 in the array of respondents. 

 Learned counsel for the petitioners has 

filed a memo seeking incorporation of one                    

Mr. Deepak Apte as a Member of the Committee 

constituted by this Court vide order, dated 

11.10.2023.  

 The incorporation of Mr. Deepak Apte as a 

member of the Committee is sought on the basis 

of his expertise in the subject of Marine 

Ecology.  

 We request Mr. K. S. Murthy, learned 

Amicus Curie, to advise us on this issue on the 

next date of hearing. 

 List on 08.12.2023.  

  

 
DHIRAJ SINGH THAKUR, CJ  R.RAGHUNANDAN RAO, J            

 
AMD 
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    Annexure-III 

Statement Showing the Location of STPs with their  
Designed Capacity and Functional Capacity  

Major STPs 

S.No Location/Area Capacity MLD Received MLD Remarks 

1 Mudasarlova Arilova area 13.00 8.50 In function 

2 
Appughar, Beach road 

area MVP Colony 
25.00 22.70 In function 

3 
Old Laxmi talkies, near 

town Kotha Road 
38.00 33.35 In function 

4 

Narava area back side of 

NH-16 Ayyappaswamy 

temple backside (108 

MLD) 

54.00 20.00 

Construction 

takenup 

upto 108 

MLD, 

completed 

and 

infunction 

54 MLD 

5 Anakapalli (Shankaram) 15.00 7.20 In function 

  Sub Total 145.00 91.75   

MINI STPs 

Gajuwaka, Pendurthi and Madhurawada areas 

1 
Madinabagh/ GWK 

adjesent at Steel plant 
2.00 1.15 In function 

2 

Yathapalem Colonies in 

Gajuwaka area near 

Gangavaram APIIC area 

2.00 1.25 In function 

3 
0.5 MLD STP a Srinagar 

in Gajuwaka area  
0.50 0.25 In function 

4 

Mantripalem/ 32 

Peripherals near 

Lankelapalem Juncion 

1.00 0.25 In function 

5 
Karnavanipalem / GWK 

APIIC Colony 
5.00 - 

Under Trail 

Run 

6 Rathi Cheruvu/ Pendurthi 2.00 0.75 In function 

7 

Aganampudi/32 

Peripherals near 

Lankelapalem Junction 

6.00 3.78 In function 

8 Kommadhi/Madhurawada 4.00 1.90 In function 

9 
Bakkannapalem / 

Madhurawada 
1.00 0.35 In function 

10 

2 MLD STP at 

Marikavalasa of 

Sy.No.179 in 

Madhurawada area 

2.00 1.20 In function 
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11 

3 MLD STP at Vambay 

colony in Madhurawada 

area 

3.00 1.25 In function 

12 

2 MLD STP at YSR Nagar 

of Sy.No.27 in 

Madhurawada area 

2.00 0.70 In function 

13 

Boyapalem / 

Paradesipalem/ 

Madhurawada 

1.00 0.35 In function 

14 Paradeshipalem 2.00 0.50 In function 

15 
Phythorid at Ravulla 

Cheruvu 
1.00 1.00 In function 

  Sub Total 34.50 14.68   

  Grand Total 179.50 106.43   
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GREATER VISAKHAPATNAM MUNICIPAL CoRPORATOIN I VISAKHAPATNAM

From To
The Commissioner, fhe Nletropolitan Commissioner,
Greater Visakhapatnam VMRDA,
Municipal Corporation, Visakhapatnam
Visakhapatnam

Lr,RC.No.19A/2O23-24lSE(P-II)/EE(PD-Iv t /Dt.27-11-2O23

Sir,

Sub: GVMC - Engineering - WP (PIL) no.248 of 2020 of Hon'ble High Court
of AP at Amaravathi - Detailed Report Submitted - Regarding.

Ref: 1. Interim Orders of the Hon'ble High Court in IA No.01 of 2020 in
WP(PIL) No. 248 of 2O2O.

2. Meeting convened by Metropolitan Commissioner, VMRDA and
District Collector and Magistrate, Visakhapatnam, dt.16-11-2023.

-oOo-

In obedience of interim orders of the Hon'ble High Court of AP in the

reference 1* cited, and in accordance with the discussions held in the meeting

convened in the reference 2nd cited, a Detailed report with regard to functioning of

existing 19 STPS in GVIIC & the timelines for additional STPS, completion of ongoing

projects and new projects (New works & STPS), is enclosed herewith for perusal and

reference.

Yours sincerely,

Annexure-IV
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Note submitted in connection with the WP (PIL) No.248 of 2020 of Hon'ble Hiqh Court of
AP at Amaravathi

In due obedience ofthe directions ofthe District Collector and Magistrate ofVisakhapatnam in the

meeting held on dt.l6-ll-2023 at the Collectarate, Visakhapatnam, the following report is submitted

concerning to the extent of effluent discharge/sewage that is being generated the city of Vizag along with
the network.

l. At present there are 19 Nos Sewage Treatment Plants (STPs) in GVMC with a total designed

capacity of 179.50 MLD located in entire GVMC limits to treat the domestic sewage that is being
generated in the city with a population ofabout 23.00 lakhs as per the Census year 2021.(Details of
STPs capaciff and location wise are enclosed for kind perusal)

According to the estimated population of about 23.00 lakhs, the present sewage generated

in the City is estimated to be 215.05 MLD (i.e. 85% of the water supply @ 110 Liters Per Person

Per Day). Against which, the present total capacity in GVMC is about 179.50 MLD as submitted

earlier, thus leaving a deficit of about 35.55 MLD (215.05 - 179.50) only. With the completion of
ongoing comprehensive sewerage project which is now under advanced stage of completion at

85%, a new STP of 54.00 MLD by the side of existing Narava STP would come into function
within l2 months i.e. by Dec 2024, thereby the total capacity of STPs in GVMC would enhance to
233.50 (179.50+54.00) MLD and through which, the deficit of35.55 MLD would be covered.

Considering the necessity for expanding to the un-served areas of about 40% and also for
future expansion considering the population of 2051, the GVMC has contemplated additional
capacities of STPs along with sewerage network to cover the rest of the population, through

different schemes with a cost of Rs.641.00 Crores, in which, 80% of the funds are to be met from

the GVMC resources. It is targeted to start the execution ofthese projects from Feb-Mar'2024 and

complete in a span of 3 years i.e. by the Dec'2027 .

When once, the contemplated proposals are also get completed, the total capacity of STPs

that would come in to function is about 308.50 MLD (233.50+25+50) and thus there will be no

deficiency is foreseen, even considering the future growth.

2. As regards to the functional capacities Vs designed capacities ofthe STPs as on date, it is to submit

that as of now about 106.43 MLD is discharged in to the 19 STPS against the installed capacity of
179.50 MLD. In this regard, it is to submit that tlere are 2 packages with a project value of Rs.942

Cr is under progress to lay Sewerage Network ofabout 655 Km in Gajuwaka and Pendurthi Zones

of GVMC along with 60,000 House Service Connections to carry the sewage from the different

habitations to the STPs, which will increase the influent discharge at the STP and avoid direct

disposal of untreated sewage. Out of the 2 packages, one package of Pendurthi is about 93%

completed (with target completion of May'2024) and the remaining one of Gajuwaka is about 40olo

completed (with target completion of Dec'2024).

3. Further, it is to submit that the Number of STPs that are required in addition to the existing STPs

with a view to treat the sewage in near future, are 3 Nos, of which One (1) STP with 54.00 MLD
capacity at Narava will come into operation from Dec 2024 and the execution ofrest two (2) nos of
capaciiy 75 MI-D (25+ 50) is expected to commence from Mar'2024 and proposed for completion
by Dec'2027 .
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4. The details of the New STPs proposed along with their location and timelines are as follows:

5. As a part of enhancing the sewerage network to the newly extended areas, the GVMC 'on one

hand, is executing 2 projects with a worth of Rs.942 crores and also contemplated 2 new projects

,on the other hand' with a worth of Rs.641 crores, which are to be tendered out. Thus, projects

worth of Rs.1583 crores are proposed by GVMC either from the its own resources or through loans

from the Financial Institutions to see the entire area is covered with sewerage network along with

necessary treatment capacities. The timelines of the different projects both in execution and under

proposals are submitted here under.

CTION OF ADDITIONAL STPS WITH

STATUS AND PROJECT COST

Construction
of STP at the
following
location

As a part of
Package-I
(Pendurti area)

Package-II
(Gajuwaka &

Tenders to be

invited
Permission
from the GoAP
is awaited.

Project
Cost in
Rs. Cr.

Length of
Sewer
Network

54 MLD

(54 MLD
already
completed and

in operation,
another 54

MLD is in
execution)

Package-I
Providing
Sewer
Network in
Pendurthi
area

Dec'202445%
Completed

429KrrlPackage-Il
Providing
Sewer
Network at

Gajuwaka &
Malkapuram
area

108 (s4+s4)
MLD
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B. STATEMENT OF TIMELINES FOR NEW PROJECTS (NETWORK AND STPs) - PROPOSED
S.No Name of the

Project
Proposed
Sewer
Network

Add. Qty.
ofSTP
Prooosed

Project
Cost in
Rs. Cr.

Status Probable
completion

Remarks

1 Providing
additional Sewer
Network & Gaps
including
construction of 25
MLD STP at
Appughar

50 Km 25 MLD 88.00 Tender
Stage

Mar'2026 (2
years
duration)

o Proposed under
Amrut 2.0
25% funds

o Balance 75%
funds GVMC

2. Comprehensive
Sewerage System
in Madhurawada
area (ZoneJI)

450 Km 50 MLD ss3.00 Approval
Stage

Dec'2027 (3
years
duaration)

92% GVMC
Funds through
Financial Loan.
8% Funds from
AMRUT 2.0

Total 500 Km 75 MLD 641.00

As narrated above, it is to submit that the GVMC, Visakhapatnam is taking utmost care with regard
to treatment of sewage generated in the city of Visakhapatnam, with the 19 STPs in existence and also
worked out plans to meet the future demand of STPs considering the growth and expansion. Likewise, the
sewer network is also proposed for extension through different schemes to carry the generated sewage to
the STPs. As of now the projects worth of Rs.942 Cr are under progress and Rs.641 Cr are under approval,
put together about Rs.l583 Cr is proposed to be invested in the coming 3 years to provide additional
Sewage infrastructure with 129 MLD capacity of STPs and I 155 Km of additional Sewer Network.

Further, it is submitted the GVMC will take all necessary steps to ensure proper treatment is carried
out through the existing STPs as per the standards and assure that no sewage is let out without proper
treatment.
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Photographs of the Joint Committee meeting & inspection on 16.11.2023 

 

 

Committee meeting held on 16.11.2023 

 

 

Inspection of 38 MLD, STP at Old Lakshmi Talkies, near Town Kotha Kota Road, 

Visakhapatnam on 16.11.2023 
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Inspection of 38 MLD, STP at Old Lakshmi Talkies, near Town Kotha Kota Road, 

Visakhapatnam on 16.11.2023 

 

 

 

Treated wastewater sample testing in Laboratory in 38 MLD, STP at Old Lakshmi 

Talkies, near Town Kotha Kota Road, Visakhapatnam. 
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APHC010260902020 

 

IN THE HIGH COURT OF ANDHRA PRADESH 

AT AMARAVATI 

 

WP(PIL) NO: 248 of 2020 

Bench Sr.No:-6 

[3552] 

Dr. Rajendra Singh and another ...Petitioners 

Vs. 

The State of Andhra Pradesh and others ...Respondents 

********** 

Advocate for petitioners  : Sri Challa Ajay Kumar 

Advocate for respondents : Sri A. S. C. Bose, learned Standing 

Counsel for Municipal Corporations, 

learned Advocate General,                               

Sri K. S. Murthy, learned Senior 

Counsel – Amicus Curie. 

 

CORAM :  THE CHIEF JUSTICE DHIRAJ SINGH THAKUR 

SRI JUSTICE CHALLA GUNARANJAN 

DATE     :   12th November 2025 

P C : 

 According to the statement made by the learned Advocate General, the 

sewage lines from Jalaripet, Fishermen’s Colony have already been 

connected with one Sewage Treatment Plant (S.T.P.) at Appugarh while the 

process for calling the tenders for establishing another S.T.P. at Appugarh is 

under way after the revision of the cost estimates.  

 It is stated that the tendering process would be completed by 

December, 2025 and the construction of an additional S.T.P. with 25 million 

liters per day capacity in the close proximity of the existing S.T.P. with a 

capacity of 25 million liters per day would commence somewhere in the month 

of January, 2026.  It is also stated that approximately, 18 months would be 

required for completing the construction of this new S.T.P. 
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 Mr. K. S. Murthy, learned Amicus Curie, would submit that while the 

second S.T.P. is sought to be established, with a view to optimally use the 

said S.T.P., it is necessary to lay down sewage lines from Jalaripet, 

Fishermen’s Colony in addition to the sewage lines which are in existence, as 

every household it is stated is not connected with the sewage lines which are 

stated to have been laid from Fishermen’s Colony to the existing S.T.P. 

 We see some merit in the submissions made that with a view to ensure 

that the second S.T.P. which is proposed to be constructed at Appugarh is 

optimally used, steps be also taken to lay down the sewage lines which will 

ultimately bring in the untreated drainage into the proposed S.T.P.  They 

accordingly prepare so that work can then be started on the said project.  

 A Status Report be filed in this regard as also with regard to the status 

of the bidding process on or before the next date of hearing. 

 List on 17.12.2025.  

DHIRAJ SINGH THAKUR, CJ 

 

CHALLA GUNARANJAN, J 

AMD 
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Item No.1:- 

 

BEFORE THE NATIONAL GREEN TRIBUNAL 

SOUTHERN ZONE, CHENNAI 

 
[Through Physical Hearing (Hybrid Option)] 

 
Original Application No.240 of 2025 (SZ) 

 
[Earlier O.A. No.526 of 2025(PB)] 

 

IN THE MATTER OF: 

 
Tribunal on its own motion SUO MOTU 
based on the news item in The Times of 
India, dt: 20.09.2025, titled 
“Untreated sewage from 23 drains 

getting discharged into the sea in 

Vizag” 

 

And 

 

Greater Visakhapatnam Municipal Corporation, 
Through its Commissioner, 

Andhra Pradesh and Ors. 
...Respondent(s) 

 

 
Date of hearing: 11.12.2025. 

 

 
CORAM:    

 

HON’BLE Smt. JUSTICE PUSHPA SATHYANARAYANA, JUDICIAL MEMBER 

HON’BLE Dr. PRASHANT GARGAVA, EXPERT MEMBER     

 
 

For Applicant(s):          Suo Motu. 

 
 

For Respondent(s): Mr. K. Ravindranath for R1 & R2. 
    Mrs. Revathi Manivannan for R3. 
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ORDER 

 
 

1. The above matter was Suo Motu registered by 

the Principal Bench of the National Green Tribunal, New 

Delhi as Original Application No.526 of 2025 (PB) based on 

the news item published in The Times of India dated 

20.09.2025, titled “Untreated sewage from 23 drains 

getting discharged into the sea in Vizag”, which has 

been transferred to this Bench and renumbered as Original 

Application No.240 of 2025 (SZ). 

 

2. Let notice be issued to the respondents through 

the Tribunal along with a copy of the newspaper report. 

 

3. Mr. K. Ravindranath, the learned counsel, 

accepts notice on behalf of Respondents No.1 and 2 and 

Mrs. Revathi Manivannan, the learned counsel, accepts 

notice on behalf of Respondent No.3. 

 

4. The Andhra Pradesh Pollution Control Board 

(APPCB) has filed its report along with a copy of the note 

submitted by the Greater Visakhapatnam Municipal 

Corporation (GVMC). 

 

5. However, the GVMC is directed to file an 

independent report in this regard. 

 

6. The learned counsel appearing for the APPCB 

seeks time to file an additional report. 

 

64
65

64



 

Page 3 of 3 
 

7. With the consent of the learned counsels, post 

the matter on 20.02.2026 for final hearing. In the 

meantime, the respondents are directed to file their 

respective reports. 

 

       Sd/- 

Smt. Justice Pushpa Sathyanarayana, JM 

 
 

  

          Sd/- 

Dr. Prashant Gargava, EM 

 
O.A. No.240/2025 (SZ) 
11th December, 2025. Mn. 
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL SOUTHERN ZONE AT 
CHENNAI IN CONNECTION WITH 

Original Application No. 240 of 2025(SZ)  

[Earlier O.A. No. 526 of 2025 (PB) filed before the Hon’ble NGT, New 
Delhi] 

IN THE MATTER OF: 

News item titled “Untreated sewage from 23 drains getting discharged into 

the sea in Vizag” 

INDEX 

SI. No. Description of the Document Page No. 

1.  APPCB Report  1-8 

2.  Annexure-I  

The Hon’ble NGT, New Delhi order dated 

14.10.2025. 

9-11 

3.  Annexure-II 

The APPCB report dated 09.12.2025 

12-65 

4.  Annexure-III  

The Hon’ble NGT, Chennai order dated 

11.12.2025 

66-68 

It is certified that all the documents contained in the above annexure are true 

copies. 

 

 

 

Place: Visakhapatnam  

Dt:17.02.2026 

 

Environmental Engineer, 

A.P. Pollution Control Board, 

Regional Office, Visakhapatnam 

PAIDI VENKATA 
MUKUNDA RAO

Digitally signed by PAIDI 
VENKATA MUKUNDA RAO 
Date: 2026.02.17 21:13:03 
+05'30'
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Report in compliance with the Hon’ble NGT, Southern Zone, Chennai vide 

Order dated 11.12.2025 in Original Application No. 240 of 2025(SZ) 

[Earlier O.A. No. 526/2025(PB)] on the News Item titled “Untreated 

sewage from 23 drains getting discharged into the sea in Vizag”. 

It is to submit that the Hon’ble NGT, Principal Beach, New Delhi 

registered suo-motu on the basis of the news item titled " Untreated sewage 

from 23 drains getting discharged.  

The Hon'ble NGT, New Delhi in its order dated 14.10.2025 in Original 

Application No. 526/2025(PB), stated that 

 “ 3. The news item states that while 18 out of 41 drains have been 

diverted to sewage treatment plants (STPs) by the Greater Visakhapatnam 

Municipal Corporation, the remaining 23 continue to release untreated 

wastewater into coastal stretches including RK Beach, Jalaripeta, Appughar, 

Sagar Nagar, and Rushikonda. This has resulted in murky beaches, plastic 

and waste washing ashore during rains and high tides, and an increased 

cleanup burden for sanitary staff.  

4. The news item further highlights that, according to 

environmentalists, in the absence of proper sewage treatment, toxic waste 

discharged into the sea can eventually re-enter the food chain.  

5. The news item indicates a violation of the provisions of the Water 

(Prevention and Control of Pollution) Act, 1974, Environment (Protection) 

Act, 1986.  

6. The news item raises substantial issues regarding compliance with 

environmental norms and implementation of the provisions of scheduled 

enactment.  

7. The power of the Tribunal to take up the matter suo-motu has been 

recognized by the Hon’ble Supreme Court in the matter of “Municipal 

Corporation of Greater Mumbai vs. Ankita Sinha & Ors.” reported in 2021 

SCC Online SC 897.  

 

8. Hence, we implead following as respondents in this matter:  
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1. Respondent no.1- Greater Visakhapatnam Municipal Corporation, 

Through Commissioner, Tenneti Bhavan, Daspalla Hills, Visakhapatnam - 

530003, Andhra Pradesh, India;  

2. Respondent no.2- Andhra Pradesh Pollution Control Board, Through 

member Secretary, Paryavaran Bhavan, APIIC Colony 

Road,Gurunanak Colony, Autonagar, Vijayawada- 520007;  

3. Respondent no.3- Central Pollution Control Board, Through its 

Member Secretary, Parivesh Bhawan, East Arjun Nagar, Delhi-110032;  

4. Respondent no.4- Ministry of Environment, Forest & Climate Change, 

Chennai, Ist and IInd Floor, Handloom Export Promotion Council, 34, 

Cathedral Garden Road, Nungambakkam, Chennai – 34.  

9. Issue notice to the above respondents for filing their response/reply 

by way of affidavit before the appropriate Bench of the Tribunal at least one 

week before the next hearing date. If any respondent directly files the reply 

without routing it through his advocate, then the said respondent will remain 

virtually present to assist the Tribunal.  

10. Since the matter relates to the Southern Zonal Bench, Chennai, 

therefore, OA is transferred to the Southern Zonal Bench for appropriate 

further action. The office is directed to transfer the original record of the OA 

to Southern Zonal Bench, Chennai.  

11. List before Southern Zonal Bench at Chennai on 11.12.2025” 

Copy of the Hon’ble NGT Order dated 14.10.2025 is submitted as 

Annexure-I. 

In compliance to the NGT Order dated 14.10.2025, the APPCB has 

submitted report dated 09.12.2025 to the Hon’ble NGT. Copy of the APPCB 

report dated 09.12.2025 is submitted as Annexure-II. 
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The Hon'ble NGT, Chennai in its order dated 11.12.2025 in Original 

Application No. 240 of 2025(SZ) [Earlier O.A. No. 526/2025(PB)] stated that 

1. The above matter was Suo Motu registered by the Principal Bench of 

the National Green Tribunal, New Delhi as Original Application No.526 of 

2025 (PB) based on the news item published in The Times of India dated 

20.09.2025, titled “Untreated sewage from 23 drains getting discharged into 

the sea in Vizag”, which has been transferred to this Bench and renumbered 

as Original Application No.240 of 2025 (SZ).  

2. Let notice be issued to the respondents through the Tribunal along with 

a copy of the newspaper report.  

3. Mr. K. Ravindranath, the learned counsel, accepts notice on behalf of 

Respondents No.1 and 2 and Mrs. Revathi Manivannan, the learned counsel, 

accepts notice on behalf of Respondent No.3.  

4. The Andhra Pradesh Pollution Control Board (APPCB) has filed its 

report along with a copy of the note submitted by the Greater Visakhapatnam 

Municipal Corporation (GVMC).  

5. However, the GVMC is directed to file an independent report in this 

regard.  

6. The learned counsel appearing for the APPCB seeks time to file an 

additional report.  

7. With the consent of the learned counsels, post the matter on 20.02.2026 

for final hearing. In the meantime, the respondents are directed to file their 

respective reports.  

1. Copy of the Hon’ble NGT Order dated 11.12.2025 is submitted 

as Annexure-III. 

In compliance to the NGT Order dated 11.12.2025, the following is 

submitted: 

• Out of 19 STPs operated by GVMC, APPCB is regularly 

collecting samples at the outlet of 16 STPs for monitoring 

compliance.  
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• APPCB installed Real-time Waste water Quality Monitoring 

Stations (RTWQMS) at the outlet of 3 STPs located at Appughar, 

Old Town and Narava of Visakhapatnam, which are being 

monitored regularly.  

• The GVMC proposed to construct 25 MLD STP in addition to the 

existing STP at Appughar and 20 MLD STP at Kappulauppada. 

• The GVMC along the beach road, five sewage pumping stations at 

Fishing Harbour, Pandurangapuram, Shanti Ashram, Sagarnagar 

and jodugullapalem are existing to pump sewage to the STPs. 

• The GVMC proposed to provide sand beds with suitable 

vegetation across the open drainage at the sagarnagar area. The 

objective of the intervention is to reduce biochemical oxygen 

demand levels of the drainage water before it discharge into the sea 

as an interim and eco friendly treatment measure on pilot scale. 

After successful implementation of the sagarnagar, the same model 

shall be implemented across all the open drains discharging into 

the sea. 

This report is submitted for kind consideration and will abide by all such 

directions as the Hon’ble Tribunal may deem fit and appropriate. 

 

 

Place: Visakhapatnam  

Dt: 17.02.2026 

Environmental Engineer, 

A.P. Pollution Control Board, 

Regional Office, Visakhapatnam 

PAIDI VENKATA 
MUKUNDA RAO

Digitally signed by PAIDI 
VENKATA MUKUNDA RAO 
Date: 2026.02.17 21:13:18 
+05'30'
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